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f) 
Contempt Application No.44/88 	'— 

in 

O.A ./79/88 

r-Ion'ble 1Ir. P.H. Trivedi • 	Vice Chairman 

, 	

Pon'ble ir. P.. Joshi 	.. Jidiciai :Iemher 

26 L. 

No duplicate copy of the contempt application 

has been furnished. Registry should have obtained a 

copy after giving notice to the petitioner and 

thereafter placed. on the F;oard. 

p 'rivedi 
Vice Chairman 

P 1: Josh! ) 
Judicial ernber 



Cont. 	44.88 

in 

C.. ./79/88 

CCAii : Honb1e ir. P.H. Trivedi .. Vice Chairman 

	

IIon'ble fir. P.M. Joshi 	.. Judicial I:ember 

I f 
31/01/1989 

Neither app1icnt nor his advocte present. 

Mr. N.S. Shevde learned advocte for the respondent 

wants Registry to supply a copy of the contempt 

applic:tion cr issue notice on the respondents. Registry 

to do accordingly and the case ie posted thereafter 

for orders. 

P H Trivedi 
Vice Chairman 

P ihi) 
Judicial ember 

N W 

• 

AL 	 --MINN 
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Cont. Appin. No. 44/88 in 

O.A,/79/88 

Corarn 	: HOnSble Mr.P.H.Trjvedj 	: Vice Chairman 

Hon'ble Mr.A.V.Harjdasan 	: Judicial Member 

02/04/1990  

Heard Mr.U.M.Shastrj and Mr.N,S,Shevde the learned 

advocates for the applicant and the respondents. No contempt 

is fouad in the case. The respondents have in terms complied 

with the orders. Notice discharged. 

A.V.rjdasan ) 	 C P.H.Trivedi Judicial Member, 	 Vice Chairman 

4 	 AlT 
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CENTRZJ. -DI TNlSTRATIVE ?RIBUNL 

BI)BENCH 

Submitted 	 C i• ,T ./Judicjal Secton. 

Original Pt±tjon No 	 of 

M3Cellaneous PCtjtj(fl No. 	 1 	
of  

Shri 	Petitioner 

\arSu' 

ibis opl±cntin has been saimittci o the Tribunal by Shri 

urHer 3etine l of the Ainjstrative 

Tribunals 1.t. 1985. it has been 	rMt1n1sed with reference to the 

points icntionod in be check list in the light of the provisions 

cOnteirid in tb P'1ministrative Tribunals 	195 and Central 

- 	idminisurative TrlbnntL (tc edure) JLCS, l9i 

te apPijoa.jcn ss been hound 	ester an,  r:ay oc given to 

concnr--. 	nr f s:ise of date 

The apolio ion is no: teen fojed in odr lu the same reese is 

- 	indicated in 	:n}l 	• Tts aplicsnt may be ituised to rec ly 
I the. sree 	rhlr 2 	'i/)re 	letter is placed below for signatur: 

- 

v c\J 
1\c 
L 	\ 

C A  
S 	 t 

VIP- 
; 5L%1ft4') 

_I- --- 

'O rL_ 
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Before the Cen1'al Administrntive Tribunal,, 

Abda1ad Wench, at Mnedad. 

acella12eoUs Application No. 	of 1988. 
in 

original Application No. 79 of 1988. 

Shri R.A. Vyas, 
Second RLrernari IfJl  of 
Godhra. 	 ... 	Applicant. 

V/s 

1.The Uenoral 	anaer, 
Western iilny, Boxnbay-20, 	.•. 	Opponents. 
and another. 

I nd ox 

ECh. 
No. r a r t i c u 1 a r s, fage No. 

etition 1 to 	4 

Cop y of the report of the irqting 
authority cit. 	2-4-85 and the " 
order of penalty dated 8.1.88. 

Copy of the order dated 9-6-88 
passed by the Hon'ble Thibunal. 

Copy of the order dated 11-5-1988. 
Cz 

14 

.. . 



I B efore the Central Adminis tratie ibuna1, 

?thaedabad Bench, at Ameda'oad. 

Niscell9flOOUS Application No. 	of 1988. 

in 
Oriina]. Application No. 79 of 1988. 

Si It.A, Vyas, 
Second Fireman, 
at (odha kily. ta1.on, 

- 	 Applicant. 

V/s. 

The General Manager, 
Western ki1way, 
Ghurthate, 
BobaY-2O. 

Diviiona1 Lech. En3n€er, 
Establis nent, 
Baroda Division, 

ra tapnaar, 
Baroda. 	 ... 	Opponents. 

The applicant abovenaziied : 

Most Respectftl1y Sheiieth : 



1het the app1joat was served with a charc-

sheet dated 1-1O1983 to the effect that the applicant 

whilaw3rktng as Freian 'C' remained absence without 

thoity. That the Inquiry was finalised on 19-4-85. 

It was observed therein the relevant documents were,  

ot available but at the end of the Inquiry, the 

Inquiring authority found the applicant guilty of the 

chares levelled noinst him, and relyin upon the 

h3 	 "th:i ty 

lthe 	eiiivry k :rty by its oer 

dated 8-1-1988 the applicant was reduced to the post 

of Cleaner in the scale of as, 750/- for a period of 

three years postponing future incrnents, It was 

further observed that an appeal aainst the s:id 

order of ImpositIon of penalty would lie to tL 

Divisional kwiluny Manager, Baroda. Hereto annexed. 

and IDarked xhibit4 is the copy of the report of 

the inquirize. authority dated 22-4-1985 and the 

order of penalty dated  

: 	jcmt ioolln 	rievu b th 

same and tbinkin4 that the concerned authority after 

a prolonged period of years has tried to finElie 

the inquiry, it is illegal and malafidely the 	i1ty 

-has been iiosed upon him straihtway, preferred 

Original application to this iionble r.Tibunnl 

::it the same, That the Honble ibunal, 'Al 

oder dateJ. 9--1988 di.rectod tho applicant 

'*LE? ?.fl 	 w. 	LS: fLtIL 	!rct Ll 



- 	----- 

-, 

r1 

to cUs)c)5O of 
the 	initratjon,/the appeal within thrae rionth. It 

w 	iso ordered that the applicant should not be 

reverted, if not already reverted until after one month 

of the disposal of the appeal. Hereto annexed and marked 

) 	 13 te co 	 f  theorr dthd q-193S 

passed by this Honb1e fribUnal. 

That as per the order of this Hon'blo ¶ibunaI 

, 

	

	
and as per the direcjo ontoined in the order of 

iosition of penalty to the effect that the appeal has 

been preferred to the Divisnal Ltilwsy  anaer, the 

aplint preferred appeal to the Divisional H ailway 

inaEer. That the said appeal has not yet been decided, 

by the Dorartm6nt thoih dracted to decide the same 

within three mon1 hs of the filing of the appeal. 

Noreover by an order dated 11-5-1988 though the dminj-

si'ation was restrained from Ececutiug the order of 

penalty, executed the order of penalty by diroctjm 

the applicnt to join duty in the lower grade. Hereto 
- 	 I 

annexed and marked thibit-).s the copy of the ord" 

dated 116-1998. 	 - - 

4. 	The applicant says that tuch the appeal has 

already been filed and thoUL,h the at peal was to be filed 

to the DflMBaroda s contained in their order of penalty 

itsolf,tho administration on one grotmd or tçother, 

is not disposing of the appeal as directed by this Ho'ble 

Tribunal and in utter disregard to the orders passed 

have imPlemented the order of penalty without disposing 

01' 
the appeal which amounts to utter disrespect to the 
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order passed by this Hon'ble Jjbuna1, The Pttittide 

of the adminisation opionent is such that the same 

is likely to lower down the prestige of this Hon'bJ.e 

Tribunal in the eye of genra1 public and as such, 

It is necessary that the opponent requires to be 

punished for conirnItin the content of this Hon 1 ble 
Tribunal, 

	

5. 	Under the circmstanceso± the case, the 

applint prays 

(a) That the opponent may be punIshed for 

the contnpt of this Fbn'ble 

Tribunal by not following the direction 

ziven by this Hontble Tribunal in the 

above referred Transfer Application No. 
79 of 1988, 

Alternativsly a directIon may be jZLven to 

the needf1 Immediately in the interest of 

justice by passing monda tory orders 

Aedabad, 

	

)t 	25-81988. 	 Advocate for the Applicant. 

I, 1ajnikant A. Vyas, the applicant abovenanied, 

do hereby solemnly affirm and s1ste that what is stated 

above is true to the best of my 1ow1ed 	Informs tio 

and belief and believe the same to be true. 

Solemnly affirmed at Ahaxedabad. 

Date : 25-8-1988 



Shri aajnikant A. Vyss, 	F/men 	' 	zridng 

under LF CFA was served with 	No. W50e/5/5/L/519 

dated 12-10-1983 by Sr. 	JAX tL) B.t:tC that the char.-as are 

You have remained abserit 4thot authority for the 

period (1) 	from 8-6-82 and 5-lO.82 to till he reported p 
for duty and produced following 114dical Certificat. 

jssed by 	!U)i0B-WY for the periods 	showri against 

4 

each rejecting the periods as per SR 2/6, 2/7 and 2/12. 

Duty Certificate No. 	DC/471 for the 
period 	£ r o m 	8-6-82 to 	-9-82 

-do- 	DC/500263568 	21..9..82, to 5-10-82 

B) 	-do- 	 462668 	8-2.0..82 to 15-4-86 

-do- 	DC/237/254706 	16..,4_83 to till reported for 	duty. 

The iuquied was fixed from time to time and 
finally complied on 19..4..85. 

I have goe tbroh the chnr4~es levelled aaint 

the I tamed. and I have iriquired into the case in 
presence of Shri V.}I. Deshaikh, the defence cotrnsellar of 

the employa , arid it reveals the charges framed against 
the employee are explained as under :- 

It is mentioned in 3? 5 No, E/308/5/31t/31 12 iO3 
dated 	that the R*ft*&VMXX particular period is 

treated ea unauthorised absence, but on inquiry is revealed 

that the charges are framed on the strength of duty 

ceifioate No. (1) DC 471 (2) DC 500/263568 3)293668 

t4) DC 247/23706 issd by 	BRGI as wgll as 4jgo GD 

L- 
	treating the period to be dealt with under SR 2/62 2/7 and 2/12 



2 

The relevant documents are not available in 

BRc/GDA Shed. Hover the duplicate copies of the 

duty certificates of the aboviseid period produced before 

the delinquent and bis defence. councollor of this case 

as per their demand, after obtaining from JJJ 

and ADO GA (as per Q.  to Ans. No.4). 

History of (s, 

Th* first period of his sick period was from 

8..6.-82 to 29-.9-82 and second braked period starts from 

21-9-82. to 5-10-82. That means on 20-9-8a he was well 

when he took c.rtificM., but ageon reported sick on 21..9-82 

at that time at least he could have foliowedmedica]. rules 

as it bring vary next day. Than from 6-10-82 to 8-lu-62 

he was under inquiry as per muster. 

Sgain it was under sick list from 9-10-82 to 

-82. After taking fit certificate he did not attend 

his duties on 15-4-83 but again under sick list 

from 2. 16-4-83 to 26.7-83. As his personal file was 

not available it ixx was *sstvned that he might have 

been sent to Special 1,11adical Examination and then he 

might have been directed to see Sr. DI (S) B.Hówever, 

he-was reported duty on 1-8-85,. 

Conclusion ; 

Shrj itajnjkant A. 11yes is fod guilty for 

the charges levelled against him. 

IL 



3 

Reasons :- 

1y reasons for doin so are as tmder :- 

1) 	As stated by RajniIrit A, Vyas, on . Kax to 

Ans. No, 4) on absence of relevant docnets ha was 

asked for producing evidence in defence to the charea 

leve].eed against hIm. 

19 In this connection be has stated that since 

his inarriae in May 1981, he bed to look after MR his 

newly married wifem  During that period he was transferred 

ot of GDA which resulted d±xt in disturbance of his mind 

and he stated that he could not leave alon, his wife, 

without his presence, 

2) 	
The followin4 duplicate copies of duty certj- 

ficats are produced b.Thre him and his defeoe coundellor, 

I. Duty certificate No. DC 471 for the period 

from 8-6-82 to 20-9-.82 Is rejected by ADM }3RCY 

vjd, 6R 2/6. 2/7 and Sr. 2/12. 

Duty certificate Nth. DC 500/263568 for the 

period from. 21,..982 to 3-10-82 Is rejected by 

ADD BROY vido Sr 2/6 and 2/7. 

Duty Certificate No, 492668 for the period 4 

from 9-1062 to -483 is rejected by AD1' 
.1DA vicle &. 2/12. 

4. Duty certificate No.DC/247/234 706 for the period 

from 16-4-86 to 26-7-83 Is releotod by the 
A1O BECY vide 3R 2/7. 
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After piducj the duplicate copies of duty 

certificates he 8cce0ts 	to ins, 6) that he had not 

infond ti icly. Atrities for reporting sick under 

prjvee doctor and not observed the niedic]. rules hence 

all duty certificates are rejected, Bise Sr 2/6,SR 2/7 

and St 2/12. for the period from 9-6-82 to 28-7/83 

bree1d at four intervaj, 

Accordjn to InUs tar he has irked absent as 

he had not informed toLFBtC or medical authority I3HCY. 

The following documents and record are t& 

into consideration. 

l.Statornent No.1 of jhri ajnit A.Vys -Jelinq7ent. 

2.Statemet No.2 of shri 4i.11ia. S. - Ainisatjve 
witness, r.erk,BC), 

6.3t,atment 110.5  of Ii J.i.So1 -r.erk GDA. 

4.Nuater of the period reported. 
5.Leava rocord of 6hri 1njnikant A. Vyas, 

6. Duplicate copies of duty certificates (Four) 
issued by ADi BROY and ADt 	j. 

Tha duty certificates are attached herewith in the 
FILE). 

He has not paid for abovesU the period, 

Shri Rajniknt A. Vyas, was allowed to onage the 

dfece cotse11or and he enaied the defence 

counsellor Shri VY. Des'rmkh, UC W. Shri ±ajnikant 
vyas s given all the reasonable falitie5 at the 

time of inquiry (Q. to Ans. No. 8). 

For not observing ndica1 rules he stated that 

he was bed ridden end his wife was illiterate. 

Hece the findings are drawni. 

and JYIP1?JN TRUJ GOkY 	
ED 

224_85. 

Sr. iiEBt.,, 



1~ 

Notice of iniposition of penalty (N.I,.) wider 6 of 

the Serwuits kDiscipline and Appealj tu1es, 1968. 

.iO E/308/5/3/L/319 	A.)ivis lonal Office, 
BRC, Dt. 8-1-88 

To 

SIri kiajnikant a. Vyas, 
Fi.renan 
QuA. 

dr ou h LF GDJt 

1 	You are hereby infomed that the following penalty 

has been awaded to you :- 4 

I 
Reduction with inirnediate effect to the 1oiier 

post of Cleaner in Scale its. 750-940 AP) on is.75O/ 

p.m. for a period of thrQe years postponing your future 

increments. This has reference to 6F 5 of even iluither 

dated 12-Lj-83 and the flndins c1ateô 224.33 of the 

ea1dng Order :— 	siSince the NIP has not been served a ----------------- 
yet the case has been exain.-Lned afresh. 

I have crefu1ly considered thta., findin-

gs of the E.G. and the enloyee has 

been correciy held responsible for 
t) 	 unathorjsed absences The f1ndin of -:•'' 

are aCcepted." 

Note :— The Nfr referred to in the Special Orders is No. 

dated 1485 issd by Sr Ni BEG. 
End.- Copy of findinLa. 

Desi gnn ti ont ADiBRC 	 Sd/_ 
Sina ture. 

9 
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4 
2. 	You are required to ac1 owlede receipt of 

this Notice on the form adjourned. 

Copies to LF ()A 
OSs of EM. 

E. Settlement. (L. 

Instruction, 

ta) 	Under Le 18 of the Rail.ay Servants 

(Discipline and Appeal) itQlas., 196, an appeal 

a Lainst tse orders lies to 	MBCpivided s- 

i) The appeal is preferred within forty 

five days of the date of receipt of 

this notice, and 

4 
(ii) The appeal contains no dis-±espectftl 

or improper language. 



GA/79/88 

i 

I 
Srj R.A. Vyas, 
Second Fireman, 
at Godhra Railway Station, 
Godha. Applicant. 

The General Yenaer, 
Western Railway, 
Churobgate, 
B caibay-20. 

Djvjsjogl kleebanical &1ineer, 
Estab].jg kmient, 
Baroda Division, 
1ratapne gar, 
Baroda. -kespondents, 

3 
Date: 94.1988 

Per : Fbn'ble tr i.H. Trivedi ; Tice Chafrma, 

Heard 	. J.C. Shath, for Mr. U.H. Shast.i, learned 
V advocat, for the applicant and Mr. 	N.S. Sh.vde, learned 

advocate for the respondents. in this case the petitioner 

has not exhausyect the remedy of appeal asinst the iinpuned 

order of reduction from C1assjII to Clas-IV dated 8-1-1988 
but the learned advocate for the petitioner states that he 
as not received the order and has proceeded on leave. Learned 

advocat, for the respondent Mr. N.s. Sh.vd, wants time to 

ille r ,ly. We find in the drctstanc.s of this cas& in 
which the inugned order has been passed considerabli after 

the inquiry was started4  the petitioner sho1d be directed to 
file an appeal within 10 days of the date of this order. On 

his doing so, the respondents be directed to dispos, of the 

appeal 'Ath:lm thr.s  months thereafter. The petitioner shauld 
not be r.'verted if not ready reverted trntl after one month of 



the disposal of the appeal with this obsórcntjc, the 

ease is disposed of, 

Sd/ 
(1.kL. 	¶1iv,di) 

Vie. Cheiran.. 

Sd/ 
tL.L Joshij 

Judicial Meak,r. 

/TLtUECO4/ 

Section Officer, 
Central Ada. 1ibunal, 

Abn.dabad Bench. 
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Godhra, dated 11th May 1988. 
From: - 

R. A.Vyas, 
Fireman 'C', 
G dhra. 

Th 

F.S. GDdhra, 

NE (L)(E) E3FC 

Through proper channel 

Sub: Pronttion, reversion, transfer of Class Iv 
Fireman 'C' scale Ps. 825-1200 (FP) 

Ref:- Your No. G/4/F41 'C' dated 11.5,968 and 
E//8355 dated 9.5.1988. 

Respected Sir, 

With reference to the alove, I request the following 
for sympathetic consideration. 

I had obtained stay order aqainst my reversion from 4 	 C.A.T., Ahmedabad and serve9 to the adnthiistratj 	too. 
S 	 1 ven then I am wrongly being revrted vide our aiDve 

letters. 

As such I shall he compelled to file suit for contempt 
of the court aaainst ou 1th at ur risk and cost for 
which I shall not be blamed. ThIg is quite clear case of 
"contempt of court" and I shall have to approach the court 
as the r - version is not executed before çhe court has 
nasged the stay order. 

AnyFow, I am carrying out .our illegal order quite 
reluctantly only to save my leave and mnetary loss of 
wages. 

Kindly note and advise me furtrier in this case. 

Thanking lou, 

Yours faithfully, 

(R.A.vyas.'j 
Fireman 'C' (bdhra. 

N.B.: I am relirved today after noon and avail my 
joining time first so as to decide my case in 
time before I resume on reversion. 

1 



J 
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Before the Central Adm. Tribunal, 
Ahiicdnbad Bench,at Ahndabad. 

]sc. Application No. 	of 1984 
in 

Original App].n. No. 79 of 1988. 

R.A. Vyas, 
Second Yireman 'Ce, 
Godhra Rly.Station, 
Uodhra, 	... 	Applicant. 

V/a 

1. General Iiana er, 
Western Riilway, 
Ch'ohte, Boniby-20 
and anotr. ... 	Opponents. 

1k 

liemo. of 2i3d Misc. Appin. for 
Oflt. 

A
cq-t, M 
dvbcate for the Applioat. 

L 
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IN lEE CENTRAL AJMINISTRATIVE TRIEPNL :T AiE4JAEAD 

CCNT1ZP : APLIC:ICiT 17O.44 of 1988 

IN 

O.A.NC. 79 OF 1988 

R A Vyas 	 .... Apolicant 

V/s- 

The General Nanacer & Ancthr •.. Opponents 

REPLY ON BEHALF CF OPPONENTS 

Cponent hurrJly bee to file reply to the 

contp ert aiolication as undcr: 

1. 	Regarding para 1 of the auplication opponcnt 

rely on the original papers as and when necessary. 

It is not disputed that by order it.8.1.88 

(Annexure A) the applicant was reduced with 

imrneciate efect tc the lower o-t of cleaner 

scale Rs.750-940(1-1.1-') on Rs.750 per month for a. 

period of 3 7.reers posoning epplic nts future 

increments. It is not disputed that it was raentione 

in the s if order tha t appeal under rule 18 of 

Discipline and Apocal rule 1968 would le to 

the Divi 	a 	is not 

..2/- 



f 
: 2 : 

ctsputed that findings of the In.uiry Officer 

were also supplied to the ap1.licFant idth order 

of removaJ. dt.8.1.8E$ • it is suJrnitted that the 

applic:nt was is ued major charcesheet (f.1 .17o.5 

under 1-,Jo.E/308/5/3/319 dt.12.111- .83 for viol:tffr 

of Nedical Rules and remainirc hsert unauthori-

sedly,The applicrnt  did not sand his defence.lnair 

officer was nor1rmted vide no. E/308/5/3/t./31 9 d.t. 

23.11.93. The inuiry officer in his report / 

find:inq dt.22.4.ET held the auplicant .uilty of 

charc:es for remainie aesent unauthorisdly,It is 

stated that Sr.DME BARO1A on consfderation of 

findin:s ire osed. the enalty of reroval from 

service vide NIP 170.E/308/5/3/L/319 dt.14.6 .85 

after following the D:A Rules .It is stated that 

the applicant filed CS No.397/85 on 19.7.85 in 

the court of Civil Judce (ED)Codhra and obacined 

stay açainst penalty of removal from service 

and as such the notice of imposition of penaiff 

could not be served on the applicant and was lept 

pendinc The apr:licant further ramainer absent 



I 
% C 

:3: 

unauthorisedLy from 10.2.e6 to 11.2.87 .It is 

stated that the said suit was transferred to 

this Uon'ble 	ibunal and reoistsred as 9.A.No. 

807/86. In 1987 the aplicant withdrew 

the said suit/transferred apTclice tion and reuested 

for mercy.Arplicaat' s case was put to additional 

ivisiona]. Railway :- ianaccr,Baroda as the post 

of Sr.L*IE(L)ERC was down craded to DME(L). 

It is stated that the ?DRNj-BRC took a lenient 

view end imposed penalty of reruction with 

immediate effect to lower post of cleaner scale 

R.750-940(RP) on Rs.750 per month for a pordod 

of 3 years postponino his futhre increments instead 

of nenelty of removal from service. 

. 	Contents of pare 2 of the applicatian are not 

fully true end are not admittcd.It is not disputed 

that the auplicant filed C.A.No. 	~8 	79/88 

in this Hon'hle 	Tribunal, which was decided 

by the Hon'ble Tribunal on 9.3.ee with mm a 

d:Lrection to e retitioner to file an arical wi thin 

30 days of the dste of the crdcr rd on h±s doinç 
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so resuondents were directed to dispose Df 

the aprcaI rithin 3 moatbs thereaftcr. it was als 

observed in thc- said order that the :ettt:Ler 

should not be reverted if not already reverted 

until afterone month of the disrosal of te ap1eal. 

Oprcnents rely on the said order. It is stated that 

the iforesaid order of reversion 1t.E.1.EE was 

served on the apy..licant on 11.1.2E hut he f±. not 

disclose 	this fact to the Fon'ble Tribune]. 

The aenlicant remained absent from 12.1.68 

unauthorisedly and resumed at Earoda yard in 

Mv 1982 on reverted post. 

3. 	Regarding pare 3 it is submitted that the 

applicant filed appeal toivisill nal Railway 

1anecer,Earoda As the order of punishment 

was passed by ADRrI Earoda,the anpeal 1ev to 

the Chief Operating Supd:.1Church Cate.It is 

stated. that in Notice of inosition of penalty 

the appellate authority was wrongly shown as DRM 

BPC instead of CCPS CCG.The applicant for advised 

vide Divisional of:ice letter No.E/308/5/3/L/319 
0.5/- 
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:5:, 

dt. 23.3,88,which was ac1cno?ledcred by the aplicnt 

vide his letter dt.30.3.88 ,to prefer his appeal 

to COPS CCC but the aeolicant did not send the 

appeal addressed to CCPS CCC.It is stated that 

however, the applicant' s ±t/was forwarded /arueal 

to COPS CLC vide Djvjsjenal office 'etter dt.6.i0.88. 

It is stated that the COPS CCG vide his letter it. 

12.10.28 ordered that the employee should he asted 

to submit ammeal addressed to COPS CCG.The said 

decision of CCPS CCC was conveyed to the applicant 

vide letter dt.13.10.28 which is acicnow]e deed by 

the applicnt on 14.10.28 but till filing of the 

contemPt asniication ,to be specific till 13.2.29, 

the applicant did not filer any appeal addressed 

to COPS CCC.It is denied tbt by order dt.11.5.88 

thoyoh the adminis tration was restrained from 

executing the 'mrder pf penalty,executed the order 

of penalty by directine the applicant tojoin 

auty in the lower grade as alleced.As stated herein- 

bove the applicant was already serv±ed with the 
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: 6 : 

order 8f punishment on 11.1.38 before the order 

was passed by the Hon'ble Tribunal on 9.3.88 but 

the said fact was not disclosed by the applicant. 	

K 
4. Contents of oara 4 of the anplicaticn are 

not true and are not admitted.s stated herein- 

above the applicant was asked to submit his apreal 

addressed to COPS CCC but he failed to file 

proper aureal as directed by the COPS CCC. It is 

denied that the respondents in utter disrecird to 
0- - 

the orders passed have imlenented the order of 

penalty without disposing of the apreal which 

amounts to utter disrescect to the order passed by 

this Hon'ble Tribunal. It is denied that the 

atLitode of the administration opponent is such 

that the same is likel•f to lower down the 

prestige of this Hon'ble Tribunal in the eye of 

ceneral public and as such it is necessary that 

the opponent is rejuired to be punished for 

committinc contempt of this Hon'hle Tribunal. 

It is submitte that the opponents have no 

intention whatsoever to disregard or disrespect 
..7/- 
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the orders passed by the Hon'ble. Tribunal.As stated 

hereinabove the apolicant was asked to submit 

his aoeal addressed to COPS CCC vide letter dt. 

23.3.28 but applicant djd not do so.It :s stated 

that the appliant submitteddt. 13.2.29 addressed 

to COPS CCG.aaainst the order of punishment 

imposed by ADRM BRC by order dt.8.1.88. It is 

submitted that the said appeal was considered 

by COPS CLG.The said aupellate authority namely 

COPS C 	after going i:hrouoh the entire record 

of the case and after applyfric: his mind to the 

entire facts and circumstances of the case 

has nasned an order dt.6.3.89 relectino the 

appeal of the applicant and conf1ing the 

punishment imposed by the ADIN ERC. It is 

submitted that copy of said order dt.6.3.29 

passed by the COPS CCC has been sent to the 

applicant by letter dt.E.3.89. Thus the 

direction of the Hon'ble Tribunal has been conlied 

with the by the opponents by deciding the aureal 

31 

preferred by the applicant as er direction civen 

..o/-.- 



by the Hon'hle Trihunal.It J.9 submitted that th 

delay in decid±n the aPPeal was Onacrount of 

the aplicents no preferjrc aTrpaal to the proper 

apeilate authority. 4 
In view of what is stated above the contemrt 

amnli.oati- n rna 7 he dismos.d of. 

Barode 

:t.7.4.ig8g  

Djvjsjrnai Peraonne] Officer 

Western Railway, Baroda. 

I, L).0 .Jaulatjad ,Divisi-nal Pe:sonne3. 

Odicer, Western Railway ,Paroda do hereby state 

that hat is statedhovë is true to my nowledae 

and information received from the records of the 

case and I blieve the same to be true. 

Paroda 

Dt..4.i9p9  

Djvispal Personnel Officer 

TI 

Wes tern Railway, Baroia. 
/ 

Td. 

cepy if /cc 	 Y; moe 




